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’ . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
1 AT HYDERABAD
) CONTEMPT PETITION NO.ZS /95
in _
0.A.No., 714  of 1994
BETWEEN:
CeV. Srinivas Rao, 7
S/o. C.V.Narayana Rao,
62 years, Occ: Retired
Government Servant, .
R/o., 16=7-422/A, Osmanpura,
Hyderabad-500 024, . . « o e Petitioner.
‘A'ND
N 1) M,S. Sivaraman
i Secretary, Ministry Finance
Department of Revenue,
North Block, New Delhi,
2}9—.17661/4/\/\ iQO‘j, .
i\-c,ﬁwﬁcnairman, Central Board of
Excise and Customs, North Block,
New Delhi.
3)»R.,K., Chakraborti,
Collector, Central Excise, Hyderabad Collectorate,
Basheerbagh, Hyderabad.
’ - - L] Respondent.
zk .
i
A _ PET TTION FILED UNDER SECTION 17 OF CAT ACT |4kS
For the reasons stated in the accompanying affidavit
it is prayed that the Hon'ble Tribunal may be pleased to
8l ’
AP take cognizence of wilfull and erimdmal contempt commited W
C 4 ‘V\Th‘\{mﬂn.m\wj‘iw Uu FAMSuama) oAP e AT G 9Y 4 OA Ny/ Y
= by the respondents under and punish them accordingly.
; Date: 25~04-1995, COUNSEL FOR THE PETITIONER:
]
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L IN THE CENTRAL ADMINISTRATIVE TRIBUNWAL

' : AT HYDERABAD
| | ~ CONTIMPT PETITION NoO &S /95
b . @ Rrh{) ﬁ%‘“ db‘ﬂéf

sfo Ce. %arayana Rao,

Occ: Retired

) Servant, - ¢
‘Rfo 16=7=422/ A, Osmanpura,

Hyderabadn OO 024, '

And

1) The Secretary,Ministry Finance
Department of Revenue, New Delhi.

Lo

2) The Chairman,Central Board of
Excisé and é§oms, Delhi.

3) The Collector,\\

Central Excise, \ .

BaSheerbagh, \ ‘ ..

Hyde kabads \\ sesRespondents.
S

| 4 . PETITICN. ~m§p UNDER_SECTION |-F OF CAT ACT

5/ \
For the reasons stated in the accompanying affidavit

' wikh 1t is pravedthat the Hon'ble Tribunal mzy be pleased
to take cogn;gence of wilfull and—eriminal contempt commb-
ted by the respondents under and punish them accordingly.
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Date: 25=-4=1995. Counsel fiﬁ}tgb Petitiorer
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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL
AT HYDERABAD
Contempt Petition No. X S /95

Between:
CeVe Srinivas Rao ses.Petitioner
1) Secretary

Ministry of Finance

Department of Revenue, . .
New Delhl and two others +ssesRespordents

AFFIDAVIT
I, C.V. Srinivas Rac 5/0 C.V.Narayan Rao, aged
62 years, COcc: Rtd. Governmebt Servant R/o 16=7=422/4A
Osmanpura, Hyderabad =500 02,

1e I am deponent here and applicant in O.4. 714/94
and as such well acquinted with facts of the deposed
here unders

De I respectfully submit that I filed O.a. 714/9&
against the respordents herein. In the said O.A. I had
questloned inordinate delay in completing the enquiry

Pi VUG T Ul lifmes?  mrime v o v e -

I1/40A/4=90 CIU dt. 9-8~1990. I sought rellef that

the Hon'ble Tribunal may direct the respendents to
complete the enquiry forthwith and release the post
retirement benefits which were not pald to me even after
xEY Wy retiremenf\on 31=7=1992. I am flling a copy of
Ouhe 714/94 for ready reference. Keeping in view the
facts of the case and view of pendency of proceedings
over a long time the Hon'ble Tribunal was pleased to

@ep despose off the O.A. on 8-9-1994 with the following

orderssé=
SAd e mwmn wok ondine tO be
completed by 31- 12-1994, the DCRG of the applicant has to
ContdeeZes
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1 bepald by 10-1-1995 failing which it carries interest
@ 12% per annum frou that date. The pension also has
to be fixed by 10-1=1995 and on that basis the appli-
v | caét has to be permitted to opt for commutation of
pension and that amount also has td be paid by
1=3=1995 failing which it carries interest @ 12% per
anpum from that date. 'The difference between pro-
visional pension and the pension to be fixed as per
this order has also to be paid and the arrears cafry
interest from 1=3=1995 if they are not pald by theme
This order in regard to the direction for payment of
gratuity, fixaiion'of pensidn, for perumission to opt
for commutation and-payment-bf arrears will be subject

[ _to the adverse order, if aby, to be passed in the disc=
ip Llnary ''''' PR ——

Ly ' The CGA is ordered accordingly; No costse

9 () 1 respectfully submit tha't the orders of the Hon'ble
‘ Tribunal are explicit and the Hon'ble
Tribunal s?ecifically prdered the respondents to pay
DCRG to me by 10-1=1995 and fix the pension by 10~1-95
and option the commuted pension amount should be paid
by 1=3=1995, failing which it should carry 12% interest

rer anmille

I | '\'\ I respectfully submit that the respondents have

- | S ng withio the time
¢ixed bythe Hon'ble Tribunal. In the even ¥

\ completion of enguiry proceedings by 3q=12~1994 the
w
'\ Hon' ble Tribunal directed the respondents bo pay the DCRG
and fix the pension and pay the opted commuted pension

- amounts. The last date fixed for payment of commuted

psion amount was 1=3=49954 N
pe ‘ N Contd..,’)e j&cjﬂ
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{ Q(ii\) Persuant this Hon'ble tribunals m orders the
respondents had paid DCRG amounts to me on 7=2-95
A but have not fixed the pension and have nol commuted
the pension. It is peﬂééég; to say that I had opted
for commutation at the time of my retirement and the
same was accepted by the respordentse
;)(“lg,l respectfully submit that the actlon of respondents
%€ not fixing my pension and pay the COMUULEU poumava -
amounts 1s gross violation of the orders of this Hon'ble

— Tribunal and 1t constitutes contempt of the Hon'ble
Tribunal « The action OI Tre respuucuve e wee— -

and intentional. The same is clear from letter dated

—e—— w8

er dho undae Searetarv. GOvernment
of Imdia to the Brd respondents, which states that DCRG

and provisional pension should bepaid only in the
~want nf non extension time by the Hon'ble Tribunal.
,Z(N) I respectfully submit thet the orders of the Hon'~ B

ble Tribunal are clear and unamblgious I resectfully
submit thet the responuems uave wmvvew w- —ooo

?

Fehe 109/95 and N.h. 249/95, seeking extension of time
to co%géﬁte the enquiry proceedingsthe Med. 109/96 of

o - R

St ahn dkdma unha 28=2=05
from 34=12=1994. And M.A. 249/95 was dismissed. In

the orders passed in Ye A.109/95 the Hon'ble tribupal

Gl0 AUL SeuSL Vi swmmmme oo _ ) . .
and payment of commutatlon of the pension amounts.
I respectfully submit that as the respondentshave

- - KW-: ~m awnd Aonmmited the Samee I got
1ssued ag}ggﬁiﬁnoticed dt. 28=3=1995, There is no respoose~

from tespondents,s 1 respectfully submlt that the action
1
of the respondexms.ﬁgg,not obeying the orders of the
Hon'ble Tritunal is willfull and intentional and constitutes

ﬁgvf\\> Contdele
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